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le market with this thing. The ban con-ists
that if anybody sells common salt, ¢ will be
prosecuted. For what ? For sell-lg an
essential commodity to a common uin. Not
only that. There is another ling. The
production of common salt is Mowed with
the permission of the district ollector for
industrial putposcs. This aturally leads to
blackmarketing, hoard-lg and the effect is
that the common man

kept away and he has to purchase this
smmon salt at higher rates in the mar-et.
This ban is certainly uncalled for. I now
there is a policy decision of the entral
Government that salt with iodine ill be sold
in the market by 1992, that

in another five or six years, and that to by
phases. But now all of a sudden ou are
prohibiting sale of common salt i so many
districts. It leads to nothing se but hoarding,
blackmarketing and Ifficulties to the
common people for ieir every day
necessities.

Madam, I would, therefore, like to sug-est
that there should be immediate dictions
given to the Government of Ma-trashtra that
this ban may' be revoked imediately, and
also that the common It as is currently sold
in the market may : allowed fo be sold in all
the district ong with the salt with iodine.
Otherwise, lat will happen is that the entire
com-on salt will disappear from the market
d in the villages there will be so much

a difficulty and it will give rise to in-
tution of false cases against all those ople
who sell common salt. Therefore, cesary
instructions may be issued'to the
Government of Maharashtra to allow to II
common salt along with the salt con-ining
iodine. Thank you very much.

Elections in Tripura

SHRI NIRMAL CHATTERJEE (West
ngal): Madam Deputy Chairman, I ise a
matter which is not only of very gent
public importance but is also one lich
affects the quality of democracy in
country. Madam, Deputy Chairman, u are
aware and most of th; Members : also
aware that almost all the opposi-n parties
are united in desiring a mid-m poll for
Parliament, and yet there is mid-term poll.
Why so? Because the ing party has decided
not to have any ction at the Centre for the
present. Ami
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quite correctly tnerefore the Election
Commis ion is not in a position to order
General Elections for Parliament in the
country. Quite appropriately so.

AN HON. MEMBER: Why?

SHRI NIRMAL CHATTERIJEE : Because
of the ruling party and as you know since we
borrow customs fiom the United Kingdom,
the elections are chosen. ..  (Interruptions)

THE DEPUTY CHAIRMAN : Please do
not interrupt.

SHRI NIRMAL CHATTERJEE : The
ruling party chooses the timing of elections
and even for tactical reasons also, short term
political tactical reasons, and therefore. , .

SHRI VISHVJIT PRITHVUIT SINGH
(Mabharashtra) : Tactical but practical
reasons.

SHRI NIRMAL CHATTERIJEE: Tactical
reasons which include practical ones.

SHRI VISHVIJIT PRITHVIIT SINGH:
Practical reasons, which include the tactical
ones (Interruptions). And they are due. ..

SHRI NIRMAL CHATTERIJEE ; You are
absolutely right because the Constitution
denies the right of recall. Madam. I am
coming to the point. I am just trying to draw
him to my side.

THE DEPUTY CHAIRMAN : You
address the Chair please.

SHRI NIRMAL CHATTERIJEE : Thank
you. Madam. He was addressing me and not
via you. Therefore, 1 addtes'ed him.

SHRI VISHVIJIT PRITHVUIT SINGH:
Are you aware that I face the Chair and I
always address the Chair ?

SHRI NIRMAL CHATTERJEE: How-
over, Madam. I know what is appropriate and
my friend also considers it as appropriate but
what is appropriate doe? not seem to be as
appropriate when he refers to States. There
are  several States,  fortunately  or
unfortunately, where the party
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ruling at the Centre is not ruling in the States.
In such States, when the ruling party which is
opposed to the ruling party at the Cenre
desires that elections be he'd at the
appropriate time, unfortunately, what seems
to be a consistent, convenient, stand
according to the Constitution at the level of
the Centre is not considered so at the level of
the State. One of the difficulties is this. Of
course, no one knows the mind of another
person; nobody can enter the mind of another.
But judging by external events, one infers that
in such cases, the decision on the tim'ng of the
election, as announced by the Election
Commission is concerned more with the
attitude of the Opposition than that of the
ruling party in the State. Unfortunately for our
polity, we know that the biggest political
party in the country is somewhat allergic to
elections. They do not hold elections within
their organisation for almost a millenium and
if any election is proposed anywhere,
sometimes, they will go to the court to
prevent the election as has happened in West
Bengal.

Now, in Tripura, when the State Gov-
ernment have suggested—when they have
decided on many practical considerations as
my valued colleague Shri Vishvjit Pri-thvijit
Singh says—that elections should be held by
the turn of the year, by the end of the year,
the Opposition Congress (I) Party prefers to
postpone the elections as much as possible.
They have approached the Election
Commission so that the elections may not be
held now. It is reported and the Chief
Minister of Tripura has gone to the Press
saying that this is a situation where the wil| of
the Government of Tripura is being violated
for reasons one does not know because one
does not know the mind of another person.

SHRI DARBARA SINGH (Punjab)
Murders are taking place there (Interruptions)

SHRI NIRMAL CHATTERIJEE : That is
true. It fs absolutely true. In *hat case, the
Government of India should have abdicated
because they are unable to control violence
anywhere in the country includ-
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ing Punjab. The point is not of violance at
all. All preparations are ready. The Election
Commission says...

THE DEPUTY CHAIRMAN : Your time
is up.

SHRI NIRMAL CHATTERJEE: The
Election Commission says that the the State
is geared for the elections.s

Therefore, this is being delayed. Through
you, Madam, and through the House, I
request that the Election Commission should
revise its attitude and along with this, we
should consider, the House should consider,
the problem of electoral reforms when such
things can be decided in accordance with the
wishes of the people and not according to the
wishes of the Election Commission.

Thank you.

SHRI VISHVIJIT PRITHVIIT SINGH:
Madam, I strongly resent the allegatior made
against the Election Commission in the last
sentence of the hon. Member'; Special
Mention. I request you to expunge it from
the record. The Election Commission is an
independent body and an autonomous
authority constituted under -4he Constitution
of India. The House cannot allow this. We
cannot allow anybody to cast aspersions. Just
like we do not tall; about judges of the
Supreme Court or the High Courts...
(Interruptions)

THE DEPUTY CHAIRMAN : I will go
through the record.

SHRI VISHVIJIT PRITHVUIT SINGH
We cannot allow anybody to cast aspersions
on an independent institution. I re-quest you
to expunge the last sentence ol the hon.
Member's speech.

THE DEPUTY CHAIRMAN : 1 will go
through the record. (Interruptions) Ti
anything is objectionable, I will removi it.

Now, Mr- Gurupadaswamy please.

*Expuuged as ordered by the Chair.
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SHRI RAM AWADHESH SINGH
(Bihar):*

SHRI M. S. GURU PADASWAMY
Karnataka): Madam, elections should be leld
free and fair.

THE DEPUTY CHAIRMAN : Please be
very brief. You are only associating yourself.
Keep it in mind.

SHRI. M. S. GURUPADASWAMY :
will sit quiet if you do not want me to to
that. I have to associate myself.

The elections have to be held free and air.
While holding the elections the ruing party's
view has 8et to be respected whether it is at
the Centre or at the State evel, subject to, of
course, the constitu-ional law. Here Tripura
Government has uggested that election
should be held iefore the end of December, if
I am cored. The Election Commission has
sug-ested some other date. They have sug-
ested the end of January. So there is a
ifference of one month. I do not think, if here
is any violence, it will be removed i these 30
days. 1 think there is some ither reason
behind this postponement. I ;el that the
Government of India is pres-urising the
Election Commission. Other-use, there is no
other reason. Within 30 ays' violence may not
be removed. There-ore, Election Commission
should observe ertain norms. I do not want to
criticise he Election Commission. It is a
statutory uthority but I am entitled to point
out hat this statutory body should observe
ertain norms which are applicable uni-ersally
throughout India.

In this particular case I would like the
election Commission to respect the deci-ion
of the State Government. The State
jovernment feels that elections can be leld
before the end of December and that hould
be honoured.

It is the right of the ruling party to de-ide the
time of the election. That right hould not, in
any manner, be abridged or

*Expunged as ordered by Chair.
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taken away by the Election Commission The
supreme or the main task of the Flection
Commission is to see that election is held
fairly and properly.

Wl mguma faw (fagre) .
HqAAE Ioaamfa ST, ot st a4
st faga ¥ sAEl & §4w § fauw
amfm’rﬁ,ﬁmqﬁa:mﬁw

=t

T TET B ) EWIL wuTwaAl F ammudT
A HIT qmIdT geRT q7
AR (T FHAT F4A T TIUET F¢
faar 21 7w & o fedifar w15
% 9 W T F fau &1 wgar @
L A1 UET UFAT FAT FC @Y
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aEel ¥ waia FE F o awd
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SEET FEATH A1 A1 WU HRIL A
fomifer #1 8, 9% ¥ F@
HARIET aﬁ”i TAFIH aﬁtfma =T

SHRI V. GOPALSAMY (Tamil Nadu):
Madam, I strongly support the views ex-
pressed by Mr. Nirmal Chatterjee, Shri
Gurupadaswamy and Mishraji. Even after
getting bitter lessons in soma of the States,
Congress (I) has not learnt any lesson.
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Election Commission should not play in the
hands of the Central Government and the
Congress (I) party. I deplore any such attempt
by the ruling party and also the Election
Commission. Therefore, 1 would request this
Government and the Election Commission,
through you, to agree to the views expressed
by the Tri-pura Government.

Need for rail-link between Arrah and
Sasaraw

i cm waaw fag : (f@Er) -
AT SeaTaa wErEar,  aaie
gar A9 T OGean W oS A0S
fatier geaw fRaT ST @ Al HIF
1 IAF WA W1 FAHAT ATRT |
afFq our AwEr @ OHT AAT
 Fz v @ [ faew @@ ¥ AW
ay 7-8 fAim geera fwE AfEd
Al Wi wT fE w AT SarE
75wt | T wAAd @ fF o
seat A1 atemr awraewre
= 2@ w2 fvo20 am@
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qr a1 99 T "AERT i
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- O B L
way: AT AT WA A AT
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qramE W A A 9
I 4T FEC
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9T Z51 § F w4 fag9 Ieam @
q ATE WAt g faawm owr
gifsre @1 St garT 3
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